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. As far as other matters are con-
" cerned regarding’ clause 21, sub- -
‘ clause (2), it reads:

“The Small Industries Bank

- ay, at any time establish any

fund as part of the Small Indus-

tries Development - Assistance

‘Fund for such purpose or pur-

Poses as may be approved by
the Central Government...”

‘That means it is not a new fund
which is being established, but a
. portion of the Small - Industries
Development Assistance Fund can
be allocated if in the opinion of
the authorities mentiogped in
clause 21, sub-clause (2) it is so
necessary for any specific purpose
" T don't think anybody will object.

Thank you very much.

THE DEPUTY CHAIRMAN:
The question is: '

. “That the Bill be passed.” .
- The motion was adepted, |

—_—

GENERAL INSURANCE BUSI-
"NESS __(NATIONALISATION)
AMENDMENT BILL, 1989

THE MINISTER OF STATE
IN THE DEPARTMENT OF ECO- -
NOMIC AFFAIRS 1IN THE
MINISTRY OF FINANCE  (SHRI
EDUARDO FALEIRO): Madam,
I move: .

“That the Bill further to am-
eng the General Insurance Busi- -
ness (Nationalisation) Act, 1972,
as passed by the Lok Sabha, be
taken into consideration.” |

The question was proposed.

- [The Viece-Chairman (Shri V.
Narayanasamy) in the Chairl

_ SHRI RAOOF VALIULLAH
_ {Gujarat): Mr. -Vice-Chairman,
" Sir, I rise to support the Gene-’
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tion) Amendment Bill, 1939.
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Sir, the general insurance in-
dustry is one of the profit making
-enterprises .in the public sector
with a sizeable contribution to so- -
cially oriented schemes. - As the
bulk of the population of the coun-
try lives in rural areas, the special
target area ' for concentrated
action on the part of the general
insurance business must glso. be
directed towards villages, The
‘emphasis' so far given on urban
areas with regard to general in-
surance may now be shifted to
rural areas. It would be inte-
resting to know if the hon. Minis-
ter can give me the statistics’ on
the percentage of business of the
‘General Insurance Corporation in
urban areas and what it is at pre-
sent in rural areas. If these
statistics are known, probably the

_ Government may be able to fix its

attention on the rura] areas also
where general insurance is need-

ed.

Sir, the present ceiling of Rs.
75 crores as authorised capital! is
now considered inadequate with

.- the growing population and ex-

panding business. Therefore,
“through this Bill it is' sought fo
he ralsed to Rs. 2A0 crores. It
fs an increase of Rs. 175 crores.
Sir, I would like to know from the
‘hon. 'Minister whether it is ade-
guate keeping in view the antici- -
pated growth of the incoma and
“profit of the Corroration in the
next ten vyears. If we sea the
orawth in the last ten. venrs T
think. the capital base could have
still been increased without com-
ing to the House again because in
the rext ten vears the srowth -
wonld ba tremendone a- far ag
‘the geheral insitrance hneiness s
doncerned 1 thinle tha hon. ML
nister may consider that the ‘au-
“toFised ‘capifal may be raised to
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take a realistic view of the situa-
tion,

Sir, the GIC is one of-the high-
est tax-payers in _the. country.
The profit before tax for 1987
was Rs. 400 crores and for 1988-
89 for 15 months it is-expected to
be around Rs. 575 crores. The in-
come-tax paid by the corporation
in 1987 was Rs. 171 crores and in
J1988-89 it is

. Rs. 270 crores.. Therefore, -a fur-

‘ther increase in the . authorided -
- capital would have given.further .

impetus to the activities-. of the
corporation and- - that is why 1
pleaded that the . .capital could
have still been -raised. Thiz - is
another reason-for.doing .so. Sir,
the coverage of-the.GIC has also
to be increased .so- that it could
serve a large number of poor and
unorganiseq people -in this count-
Try. It is this section of the people
.that the corporation has to look
after because they are the people
who require insurance cover.
Schemes like insurance cover for
sweepers and coolies in the rail-
way stations are examples of the
unorganised labour which the cor-
poration has already undertaken.
But these schemes are not known
to the people for whom they are
intended and the beneficiarieg still
do not know the advantages of
.such schemes. Therefore, my sug-
gestion is that the wcorporation
should involve the people’s repre-
sentatives an dthe beneficiaries
and these popular scheres should
be further expanded and the peo-
ble should know about guch sche-

mes of the General Insurance
Corvoration. :

Sir, one of the most important
‘problems - relating to insurance is
the payment of compensation and
insurance claim particularly . du-
ring natural cglamities anq during
the pommunal and 6ther riots. Sir,
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‘it has been my observation and

concern that these claims are not
cleared within a specific period
of time. I would plead with the
Government and with the hon.
Minister that special  instructions
should be given to the GIC that
such schemeg should be settled in
a stipulated time.

Sir, another important thing for
the corporation is to seek the co-
operation of fregistered - trade
union bodies to implement some
of the progressive measures imple-
mented by the General Insurance
Corporation. Sir, the trade union
in the organised sector could play
a pivotal role in the implementa-
tion of the schemes meant for
poorer sections ang industrial
labourers. Today, what is happen-
ing is that the General Insurance
Corporation is implementing on its -
own and the trade wnion bodies
are not taken into confidence and,
therefore, they lack the drive and
the initiative which should have
been the case.

Sir, one of the charges against
the General Insurance Corpora-
tion is that it colleets more and
disburses less. In this connec-
tion I would like to know from
the_hon. Minister what has been
the claim—settlement ratio and
whether it compares well with the
business of the Corporation.

Sir, another important issue at
stake is the formation of a com-
prehensive crop insurance scheme..
The present scheme should be ex-
panded to some more crops and
the outstanding payments under
the crop insurance scheme should
be made immediately. Sir, this is
a burning issue in the State of
Gujarat where Rs. 110 crores are
yet to be paid by GIC and thig is
not only a burning issue hut it is:
I, there-
fore, request the hon. Minister
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that the disbursal under. the crop
insurance scheme particularly in

the States like Maharashtra and -

Gujarat should be made immedia-
tely so that we can avoid agita-

tions particularly from the farm- -

ing community.

There has been a demand for a
separate _corporation for group
‘insurance scheme.
conference held recently and’
many speakers from several States
and the representatives of the
State . Governments also men-
tioned that a separate corporation
should: be carved out particularly
for Group Insurance Scheme,
Sir, I also fully endorse this
suggestion and would like to
know from the Government whet-
her "this is being considered in the
interest of poor and economically
weaker sections who opt for such
schemes. Sir, I appreciate the
corporation’s efforts in implement-
ing some very important social
security schemes like the person-
al acciaent
pocr families. AZ present, a
coripensation of Rs. 3,000 is paid
to poor families with an annual
income of Rs. 7200 in the event
of accidental death of the earning
member. I suggest that the in-
come limit should be raised to
Rs. 10,000 and compensation should
be increased to Rs. 5,000. I am
drawing an analogy because the
compensation given.to riot affec-
ted victims has also been rajsed
recently and certain other parame-
ters for this compensation - have
also been changed by the Minis-
try of Home Affairs. Of course,
these are the suggestions given to

the State Governments and most

of the State Governments have
accepted them. Therefore, the
same kind.of parameters should
be utiliseq for compensation given
to poor families under this acci-
dental cover scheme and therefore
I strongly plead that not only the

compensation should be raised but
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-also the income limit from Rs..
7,200 to Rs. 10,000. Sir, this
will also help them. While the

prices are also rising of building’
materials and of other things like

for instance if a hut is destrayed.
in a fire, you will give Rs. 3,000

: but now with the rising prices of

building materials and other com-
ponents, the hut is going to cost"
more and therefore, I plead that

the compensation shoulg also be-

more. Gir, I also feel that the
eorporation after
base should also extend its activi-
ties. Inno¥ative

for economical weaker

sections
should be taken up

so that

country could be solved partially
if not fully, 1In the same. way,
the Government should also
think of extending the un-
employment - insurance. cover.

. Sir, this is the most important as-
pect of my speech today. I would

feel obliged and 1 would greatly
feel relieved if the Government
consider the unemployment in-
surance cover and make it obli-
gatory on the part of the employ-
er to pay at least part of the.
prémimum so that when the. in-
dustry turns sick, the employer"
also hag to bear the burden. To-
day, when the industry turns sick,

the employer goes scot-free and

the poor labourer has to suffer.

Here I would plead that the em-
ployer should also pay a part of
the premium and the labourer -

should be covered under the Un-

employment Insurance Scheme. I

strongly feel it is high time that
the Government should think-
about this unemployment insus
rance to a great deal of labour
particularly in the rural areas. I
would also. suggest that some

insurance cover should also be -

given to the unorganised sector,
namely, the landless labourers in-
the country. This is.a very

important aspect. Thes landless -

widening ktg-

schemes like-
rural and urban housing schemes - .

problem in the -

»
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Jlabour today is helpless and when
the GIC is expanding its capital
base, I would ‘also feel it should
expand its activity in the form
of giving insurance to the landless
labour, the tribals and others who
are still not covered under the
Workmen’'s Compensation Act or
under the Employees’ State In-
-surance Scheme, Those who
still not covered -under these two
schemes should be covered by the
GIC and I would greatly appreci-
ate if the Government reactg to
these suggestions particularly re-
garding my State .« of Gujaral
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where a great deal of agitation

is going on about this.Crop In.
‘surance Scheme and I woulq like
to apprise the = Government and
this hon. House that-the farmers
are on the war path because they
are still to receive Rs. 110 crores
from the General Insurance Cor-
poration and I would feel oblig-
ed if the hon. Minister not only
" endorses my view but gives usa
categorical reply on the crop in-
surance scheme which is imple-
~mented and which should be mo-
dified in soine way covering every
. single agricultural crop. The Go-
vernment should come out defi-
nitely to say whether the re-

maining portion of the cron in-

surance scheme money would be

paid to th. State Government for

earlv = dicbureal. Thank vou.
oY weltr  mawr it (weq

TR TIEHT) @ T WD, walq

NIy fagam (CEERIFERTS)

AT UF2, 1989 W1 gI9W H I

frar qar B gEwr 0§ EAITR

FIQT § WL & gaAar § & so%

AR wEF A A qTT F 4% & a8

fagrag sraw W7 W@ § 0 d T

TSvel o FIAT FIFAT & AATH HIAT

fe gwrtam & B owgh oA fagraw

QT IITIT BT qleqF & SAT 99
X FIT-gIAE FEF grar & fr &
g & fau Sifwan % nZrag

w ot framr adiar ag far § fa

-y,

are
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@i M FQT TUGETIT F 6T
qgaTar, Tgrer s fowd gw &
anr @Y & F WA TAEq MTATIAT
£ a3 & S faaw gEradr agi T /I
zafey g9 Fma & z@ faww &
fga sty . fear  StAT ZEEY B W
fiz 3 Srfraw o] 5T 9 | 30 A
LY A& HIW AT HIA KWAIT A
e HT |F, g AqT TG § |
fegrer & geaar s 3 3@ UE
¥ g fed &1 qaddr arf S i

3T W oAy WY gEF AL HAT |

arfas frar. st e

- st aw feared oy W FTEIR

& gl g, 99 (eatgd 9¢ ATgAR

sty w7 At g.ATC AT Q4
g 0T T TEE F@IX YE F A
7y qgy § ) fRarga i A 9
£ FIT @Al § % U wAEF B
Fafes =y % arg faa fogra £
gr frafegg  Aa1 sha? AW ¥
& st § waay fgar srar afews
a7 qar ¥ #ilE fav fradl w1 g%
frafraa fEar w1 wagAw & AT
qrg Ay gt & T @ S0 w.-
WIET ¥ dga w@ar uar v ¥am TawE
S H Wt IAR: ATEEIAT WU~

' fyrrg g @ fratwag # wid

F1gd 37 AVfSara aT g% Aifas1ar
Agt faw awt #AifF 3 AN A af
T gud | gEder Wi 5Ty wAT
fear wTd arfy & W & wEr Wl
gF WX FG WAy FY WTAr W

‘3 BRI & aga wT fRar srg o

siarar 39 mufsard & @ GRIE1C
27 35T $o fgear 39 A9 H ¥E-
e frar s v @S9
L3978 faada AWAATIIWT HHSAT -
uFE ¥ qgF A1 L@ AW S IIN)
G T T T 9% |

war % gmQ fearga & o g4
fod 9 AgwaTal T que s 3 ToaE
GTg BIE TOSEIT Ag § gaxr oAr
3% ggd arar SyAr Arfgy ) o § WAy
afaafger & It gt § wfta 9T
AL AFX ¥ AT E N ey ot@ged
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FeOEMT FT GRAT FIAT T84T
fyq® adlqd & F waqT BT F1Q-
T AT HTAT Jorr foad zaa) mgrem
grar-§ 91 fee® &y qew @
R 9% ©13% t A4T 19T qsar &4
sfr gatfsms N  aqmEr 9ga ww
g st HLTTT IR qATIEE A X
gFdl & @t § el gh-t ngafwe
sE wfemare &7 Ay § AT we-
gadl & A7 qa @ E 1 fagrsit
i FER FEq1 5 39 W 9T 5
oS & Wrans  faar o7 wic 8F
w3-fera qasmrr s qaafas ENL
Fwficr @ Ay mAw § oo g
TH TN F qgT 9 AFgarT 59
qiET 9 @ FT TP | IART SORA
Fa< faar Jm NT g7 Fg FEAA
Il A TIAAIC § {7IH gy ¢
ar o A= Ig_ZTHI sty w0
g g & fi=9idw v @
FIIIEIT S q9war -1 gaigr fear-
w7 a1 uw ferg  fear dfaaie
W9 ST 3 v ¥ OE oA
gwm fRatag ¥ 22 @@ ABYUR I
ah % I gwrﬂ forgs & g% Aare-

FC A @ FEEA A Ay @ E

1 |@F TU9 TS & IR Oagd

Zaq qXF § Ay FreAr Mifgat T
T wraarfgdy v frarrar gaarn
qear &t fowd S § gaF A,
was"i AT FTF F I GEE A
17 94l SrEy & v f o3as oA
qafrm & srae @7 & ) o FW
7797 Fafeg & oadld §  5f 9%
SWEIT &Y IF § | TIW foem w1 @
B CH I PR S A

TR @Y 317 q@r 7 awfaay A
FAL FTIAT W T L6 G A
grar arf‘grrl BuTh g & miEE
A1 gRTATIT a& €37 HZA AT
g afea agT qT ugrer sarer g &t

ATE ¥ WAL ArArarr g‘rar & forasl

EE'E T A F“ﬂ "'IQI N OGEAIT FT
et ef gidt & e off éﬂ'((f TlTTT'\‘Ta'
& et arqta § o9 oW ¥ |
A Jarg AT I QT |

tofu & ag srsr e 5. 99 ‘Fﬂ'ﬂ
a1 N fr s s gEfmeaT W
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RN FIX & 57 fFew F1 Fa% fear
arg A% ardd o zad ar aa
;T IZ T &) 3@ FIOILH IGEH
g Sad w15 wew faw @ 1 fawn-
favq og =<ar amar g fr @t
a5 gATq ftzrrw F 9 AT
argam & Wy difrae 2 Azt S99
¥ Frfac R wAIHT FMAF § aw
FT& qF 3qT B FAX F b AR
i ¥ Ta%) "eEd £ ST g ;7
€ 94 aFeE ® faRr  afeesdr
qEY SATET TATETTHIGAIT § @S

_RATET ¥ QWP HSATA ATAIA FL gH

g9 OIEST -3 1% & 3% {Hw &0
Fﬁ‘Tara' ST 5{%1 T GEFHFTE N[

g #HiT sq@ 4RI HIF afawerm

TEIT FIT §C ZF] gadT FEAT §
M 5 g arfgw s FEqr R
Za faa F1 qrE &% fanrr sta AT §

| WIRIMT G I AGHT #TAT WG

g fsfaq gewara s aqma 1
SRCICE | mrrrwrar F1 gat AR
I & [AT ATRIT Qmwl MY |

—

SUPPLEMENTARY DEMANDS
FOR GRANTS

. THE MINISTER OF STATE
IN THE DEPARTMENT OF EX-
IN THE MINIS-
TRY OF FINANCE (SHRI ‘B.
Vice-Chair-
man, T beg to lay on the Table a
‘statement regarding the .gecond
"Batch  of Supplementawy De-

-mands for Grants (General) for

the year 1989-90.

—

INSURANCE BU-
(NATIONALISATION)
BILL, 1989—

SINESS
‘ AMENDMENT
Contd.

~ SHRI RAMESHWAR THAKUR
(Bihar): Mr. = Vice-Cuairman, 1
have great pleasure in support-.
ing the General Insurance Busine
Amend-
ment Bill, 1989. ' This was one ot
the Bills which have been pend-
ing since the last two Sessions and.



